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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1400/2024 

Devendra Faujdar          ...Applicant 

Versus 

State of Uttar Pradesh & Ors.             ...Respondents 

REPLY AFFIDAVIT OF RESPONDENT NO. 9,      

CHIRANJI LAL GOLA 

I, Chiranji Lal Gola, son of Nemi Chand, aged about 45 years, 

resident of Gram Mustafabad, Farah, Mathura, Uttar Pradesh, do 

hereby solemnly affirm and state as follows: 

1. Identity and Competence: I am Respondent No. 9 in the 

above-captioned Original Application (OA No. 1400/2024) 

and am fully conversant with the facts and circumstances of 

the case, competent to swear this affidavit. 

2. Understanding of Allegations: I have read and understood 

the contents of the Original Application filed by the 

Applicant, alleging illegal felling of over 100 mature trees 

and soil excavation on November 18-19, 2024, in village 

Shvouba (Seenga Patti), Tehseel Goverdhan, District 

Mathura, Uttar Pradesh, within the Taj Trapezium Zone 

(TTZ), a protected area under the mandate of M.C. Mehta 

vs. Union of India (1996) 2 SCC 653. 

3. Categorical Denial: I unequivocally deny any involvement 

in the alleged illegal activities of tree felling and soil 

excavation. The allegations against me are false, baseless, 

and devoid of merit, constituting an abuse of the process of 

this Hon’ble Tribunal. 
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4. Professional Background: I am a contractor by profession, 

duly engaged in government contracts for construction 

works through transparent tender processes, always in 

compliance with requisite approvals and permissions from 

competent authorities. 

5. Non-Presence at Incident Site: I was neither present at the 

site of the alleged incident on November 18-19, 2024, nor 

did I have any knowledge of, participation in, or association 

with the alleged illegal activities as claimed by the 

Applicant. 

6. Absence from FIR: My name does not appear in the First 

Information Report (FIR) No. 341/2024, dated November 

19, 2024, lodged at PS Magorra, Mathura, under Sections 4 

and 10 of the Uttar Pradesh Protection of Trees in Rural and 

Hill Areas Act, 1976, in connection with the alleged 

incident. A certified copy of the FIR is annexed herewith 

as Annexure R-1 (pages ____to _____). 

7. Authorized Post-Incident Work: I was engaged in 

authorized road construction work assigned by the 

Government of Uttar Pradesh, as evidenced by a work 

notice dated December 15, 2024, directing me to commence 

work on December 20, 2024, for constructing a road in 

Mathura district. This work was undertaken with all 

necessary approvals, clearly establishing that my activities 

commenced well after the alleged incident and were lawful. 

A copy of the work notice is annexed herewith as Annexure 

R-2 (pages ____to _____). 

8. Response to Legal Notice: A legal notice dated December 

23, 2024, issued by the Applicant’s advocate, alleged my 

involvement in a separate incident on November 21, 2024. 
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I responded through my advocate on January 1, 2025, 

denying all allegations and providing evidence of my 

whereabouts on November 21, 2024, specifically that I was 

at Mukund Priya Garden, Mathura, for wedding 

arrangements, supported by CCTV footage and mobile 

location data. Copies of the legal notice and my reply are 

annexed herewith as Annexure R-3 (pages ____to 

_____) and Annexure R-4 (pages ____to _____), 

respectively. 

9. Clarification on Date Discrepancy: The legal notice 

references an incident on November 21, 2024, with an FIR 

dated November 22, 2024, which appears to be a 

discrepancy with the OA’s incident dates of November 18-

19, 2024, and FIR dated November 19, 2024. I submit that 

I was not involved in any illegal activities on either date, 

and the absence of my name in the FIR No. 341/2024 further 

corroborates my non-involvement. 

10. Lack of Evidence: The Applicant has failed to adduce any 

specific evidence, such as photographs, witness statements, 

or other material, directly implicating me in the alleged 

environmental violations. The inclusion of my name in the 

OA appears to be based on mere conjecture, lacking any 

factual or legal basis. 

11. Tribunal’s Authority to Remove Parties: As per Rule 

8(3) of the National Green Tribunal (Practices and 

Procedure) Rules, 2011, this Hon’ble Tribunal has the 

authority to implead any person as a party if satisfied that 

such person is a necessary or proper party. By necessary 

implication, the Tribunal possesses the inherent power to 

remove a party who is neither necessary nor proper for the 
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adjudication of the dispute, ensuring compliance with the 

principles of natural justice. 

12. Statutory Mandate of NGT: Under Section 14 of the 

National Green Tribunal Act, 2010, the Tribunal’s 

jurisdiction is confined to civil cases involving substantial 

questions relating to the environment. Including parties 

without evidence dilutes the Tribunal’s mandate for 

effective and expeditious disposal of environmental 

disputes, as noted in Samit Mehta vs. Union of India (2013) 

NGT, where the Tribunal emphasized accountability of 

specific violators. 

13. Judicial Precedents on Improper Joinder: The Hon’ble 

Supreme Court in Anil Kumar Singh vs. Shivnath 

Mishra(1995) 3 SCC 147 held that parties not essential for 

adjudicating the dispute should not be impleaded, as their 

inclusion causes undue prejudice and delays justice. 

Similarly, in Competition Commission of India v. Steel 

Authority of India Ltd. (2010) 10 SCC 744, the Court 

affirmed the power to remove parties improperly joined to 

ensure effective resolution. 

14. NGT’s Focus on Specific Violators: In Forward 

Foundation vs. State of Karnataka (2015), this Hon’ble 

Tribunal underscored the necessity of identifying specific 

violators to ensure effective environmental remediation, 

holding that unsubstantiated allegations are insufficient to 

sustain a party’s inclusion in proceedings. 

15. Burden of Proof: The Applicant bears the burden of proof 

to establish a prima facie case against each respondent, as 

per the legal maxim actori incumbit onus probandi (the 

burden of proof lies on the plaintiff). The absence of 
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evidence against me renders my inclusion unjustified, 

violating the principles of natural justice. 

16. Prejudice Caused: My continued presence as a respondent 

serves no purpose in resolving the environmental issues 

raised and causes me significant prejudice, including mental 

distress, reputational harm, and financial burden due to legal 

expenses, contrary to the maxim ubi jus ibi 

remedium (where there is a right, there is a remedy), which 

demands fairness in legal proceedings. 

17. That I have no connection, acquaintance, or enmity with the 

Applicant or other private respondents, further indicating no 

basis for my implication, as affirmed in my reply to the legal 

notice. 

18. That my inclusion violates the principle of audi alteram 

partem (no one should be condemned unheard), as I have 

been impleaded without evidence, denying me fair 

opportunity to defend absent specific allegations. 

19. Reservation of Rights: I reserve my right to claim costs and 

compensation for being wrongly impleaded, as such 

inclusion constitutes an abuse of process and infringes upon 

my fundamental rights under Article 21 of the Constitution 

of India, as interpreted in Subhash Kumar vs. State of 

Bihar (1991) 1 SCC 598. 

20. Concluding Remarks: The statements made in this 

affidavit are true to the best of my knowledge and belief, 

and no material facts have been concealed. 
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PRAYER 

In view of the foregoing, it is most respectfully prayed that this 

Honble Tribunal may be pleased to: 

a) Strike out the name of Respondent No. 9, Chiranji Lal Gola, 

from the array of respondents in Original Application No. 

1400/2024, as he is neither a necessary nor a proper party to 

these proceedings, in accordance with Rule 8(3) of the 

National Green Tribunal (Practices and Procedure) Rules, 

2011, and in light of the absence of any evidence 

implicating him. 

b) Award costs to Respondent No. 9 for the expenses incurred 

and prejudice suffered due to wrongful impleadment, 

including reputational harm and legal costs, to uphold the 

principles of natural justice. 

c) Pass any other order(s) as this Honble Tribunal may deem 

fit and proper in the interest of justice, equity, and 

environmental adjudication. 

 

PLACE: New Delhi           RESPONDENT NO. 9 

DATE: May 22, 2025     THROUGH:  

 
Narendra Kumar Goswami Advocate 

Supreme Court of India 
Enrolment No. UP06653/2014 

3A/140 Krishna Vihar,  
Mathura (UP) 281004 

Mob. 8954777199 
Email: thendca@gmail.com 
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to Chief, dmmat, vcmvda2014, pccf-up, dfo.mathura, sspmta-up, jadonchetan969, csup, secy-moef, commagr, psedforest-up
NK Goswami Advocate, Supreme Court

Dear Sir/Madam,

Please find attached the proof of service for the reply affidavit filed on behalf of Respondent No. 9, Chiranji Lal Gola, in Original Application No. 1400/2024.

This serves to confirm that the respondent and petitioner have been duly served with the said reply affidavit.

Kindly acknowledge receipt.

Thank you.

Best regards,
  

Narendra Kumar Goswami Advocate
Supreme Court of India

Enrolment No. UP06653/2014
3A/140 Krishna Vihar, 

Mathura (UP) 281004
Mob. 8954777199

Email: thendca@gmail.com

Attachments:  

1. Proof of Service - Reply Affidavit OA 1400/2024.pdf

1 of 1,162
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VAKALATNAMA 

In the National Green Tribunal, Principal Bench, New Delhi 

Original Application No. 1400/2024 

Devendra Faujdar       …Applicant 

Versus 

State of Uttar Pradesh & Ors.          …Respondents 

I, Chiranji Lal Gola, son of Nemi Chand, aged about 45 years, 

resident of Gram Mustafabad, Farah, Mathura, Uttar Pradesh, 

Respondent No. 9 in the above matter, do hereby appoint and 

retain Shri Narendra Kumar Goswami, Advocate, Supreme 

Court of India, Enrollment No. UP06653/2014, to act and plead 

for me in the above-mentioned matter. 

He is authorized to file applications, replies, affidavits, and other 

documents, to make statements, to compromise, to withdraw, to 

receive documents, to engage other advocates, and to do all other 

acts necessary for the conduct of the case. 

In witness whereof, I have signed this Vakalatnama on this 22nd 

day of May 2025 at Mathura. 

 
Chiranji Lal Gola 

Accepted by: 

 
Narendra Kumar Goswami  

Advocate 

Enrollment No. UP06653/2014 

Address: 3A/140 Krishna Vihar, Mathura (UP) 281004 

Mobile: 8954777199 

Email: thendca@gmail.com 
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